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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL s HYDERABAD BENCH

AT HYDERABAD
* e

0.A. 180/93. o Dt. of Decision : 02-09-96.

C. Chalapathi » Applicant.
Vs
1. The Sub-Divisional Officer,

Phenes, Tirupathi-517 501,

2., The Teleceom District Manéger,
Tirupathi-&17 102,

3. The Director General, Telecem

(rep.bythe Unien ef India),
New Delhi~110 001. . .Respendents,

Ceunsel for the Applicant T Mr, C.Suryinarayana

Ceunsel for the Respendents : Mr, V.Ehimanna, Addl.CGsC.

CORAM;
THE HON'BLE SHRI JUSTICE B,C, SAKSENA : VICE CHAIRMAN

THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN.)
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ORDER

Oral Order (Per Hon'ble Shri R.Rangarajan) Member (Admn.)

Heard Mr.C.Surysnarayana, learned ceunsel for the

applicant and Mr, V,Bhimanna, learned counsel for the respendeh#sg.

2. 'The applicant in this OA was reported te have been

sngaged aé Casual Mazdeor in 1984 on the cenditien of no work no

pay a2nd he worked upto 31;8-89. Thereafter he was relievedtfggﬁ}

instructions to report to Telecemmunicatioh Censultant India

Limited (TCIL)ia public sector undertaking under the Centrol

of the Telecemmunication Depértment,fer app@intﬁaﬁgAbrsad in

the project eof TCIL. Due to his bad health he was sent back

to India oen 13;02-1990. He reported for duti.on 20—02490 as

Casual Mazdoor gt Tirupathi and he was engaged in view of the

letter No.2689-91/87-STN Dated 14th January 1986. He worked

urpkex in that E:ﬁgsity £ 30-04-90»&%!51-05—90, éhe applicant

réMained absenthfter & lapses %f twe years and feur menths the
Telecom

applicant appeangtbefore the/District Manager, Tirupathi (R-2)

on 27-09~92 with a_representatien for re-engaging him, He further

Heh
submitted gt that timeéﬁhgﬁ‘he Was absent because of his illnegg

and death of his wife. He wgs taken back on duty.

| 3, . 'This OA is filed prayinglfor @ direction toc the
respmndents to reinstate him in service gs Casual Mazcoor

after condoningathe break in his gservice from 1-5-90 onwards

#and for a censequential direction to confer.tempcfary status upen
him perding his abserptien in the regular establishment %ccording
to his turn-in the senierity list of Casual Labeure,g of Tirupathi

Telecem District.
wed



4. It is an admitted fact that the applicant yas akbsent
crom 1~5-90 onwards. The leasrned ceunsel for the applicant submits
that he was absent due to his bad health and alsoe gemise of his
wife, Henpce that peried of his absené;from 1-5-9C till 27-9-92
when he reported back for duties should be condened ahd he should
be re-engaged giving tenefit to his egrlier prx service. The
lezrned ceunsel for the applicant further submits that &he evyen

if the above peried is not condened he is entitled for ceunting his
egrlier service in view of the reperted Judgement in 1981 (L&S)
45;&5& Page-813 of Supreme Court judgement{Mochanlal Vse Management
of Bharsthi Electrenics Limited)}. Tn th%? OA thewemis 1.0 such
contentien has been taken $a3regularisation ef services. However,
the applicant 19 at liberty to file & representation in this

cennection 1f he is pae-engaged.

Se In terms of the circular Ng.TA/SfA)6-2/XII date@ 10-4-280
(Pnmexure-1 to the reply) the break in seryice canrnot be cond@ned'
by the Dﬁ@if it is more than one year and it is alsc gtzted in

that circulg that such éases sheuld not be entggrained apd may

be rejected outrichtys. 1In view of the above neo directien can

be given in this cennection. However taking a sympathetici ) view

" YR=2 teo consider his case-for

sy

reengagement in future if there’ is work in preference to freshers’

in this connection ywe direct.

from the open market zs he has gained ssme experience in the working
of the gepartment dué to his egrlier engagement ;g5 a Casual Labour
relaxing his upper age limiELinh:;cerdance with law. Heweyer, it

is madejyf clear that in pursuance of the above éireétion he is

geing te be re-engaged nene of the casual laboure,g whe are already’

in casuval service shall be retrenched,

6. The QA is dispesed of eon the above terms. Ne costs.
@B&%bw
/‘. :
{(R. Rangarajan) (B.C, Saksena) l
Member (Admn.) Vice Chairman Aok '
Dated : The 2nd Sep. 1996, Qﬁn et
{cictated In Cpen Court} Dy vz /:U«
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OA,180/93.
Cepy te:-
1, The Sub Di&isional Officar, Phen~s, Tirupathi-01.
2. The Telecem Diétrict Manager, Tirupathi-01.
3. .The Directer Ceneral, Telecem(rew. by the Unisn ef

India), NMew Delhi-001. '
!. One cepy te Sri. C.Suryanarayana, advecate, CAT, Hyd.
5. On~ cesy te Sri, V.Bhimanna, A“el, CG3SC, CAT, Hyd.
6. One cepy te Libtrary, CAT, Hy#. | '
7. One spare cewy.
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